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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALCORE BENCH

@EECEEREEREEAAR
Commerci~1l Cu plex(BDA),
Indiranagar, ,
Bangalore - 560 038
Pated : 29 JUN 1987
REVIEW APPLICATION NO 56 /88( )
IN APPLICATION NO. 109/87(F) ’
wW.P, NO e,
Applicant
Shri R, Baskar V/s The Secy, M/o Communications & Ors
To

1. 8hri R, Baskar
Postal Assistant
Wilson Gardens Post Office
Bangalore - 5560 027

2, Shri Ranganatha S. Jois

: Advocate
36, '"Vagdevi'
Shankara Park, Shankarapuram
Bangalors - 560 0G4

Subject: SENDING COPIES OF CRDEE PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER/&3&X/

MRILEBIHOGRIER passed by this Tribunal in the above said

application on  19-6-87 L
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' . (JUDICIAY)
Encl : as above g
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CENTRAL ADMINISTRATIVE. TRIBURAL
| BANGALORE
DATED THIS THE 19TH DAY OF JUNE, 1987.

Hon'ble Shri Justice K.S. Puttaswamy,Vice-chairman
Present: ' and

Hon' ble Shri L.H.A. Rego, Member (A)

REVIEW APPLICATION NO. 56/87

Shri R. Baskar, |

Postal Assistant,

Wilson Gardens Post Dﬁfice,

Bangalore-27. T eeww Applicant

|
( Shri H.S. Jois, Advocate)
. W

|
The Union of India and others. sese Respondents.
\

This application having come-up for hearing

to=-day, Vice=Chairman made the following.

|
0ORDER
T

|
In this application made under Section z2(3) (r)

of the Administrative Tribunals Act, 1985, the
applicant has sought for a review of the order made
by a Division Bench of this Tribunal consisting of
one of us (Sh. L.H.A. Rego) and Hon'ble Sh. Ch. Rama-
krishna Rao, Member (3J).

|
2. In that order, this Tribunal while examining
the contentions of the applicant had made certain
directions which it thbught fit and proper in the

circumstances, Euerye%a of the grounds urged in
!



i
\

|
|

=2 -

this application do net disclose that there is a
patent error in that order to justify us to rauiﬁu
the same. Ue see no %arit in this application.
We, therefore, reject| this apﬁlicatinn, at the

admission stage, uithrut notice to the respondents.
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Mrv.,




CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE
DATED THIS THE 19TH DAY OF JUNE, 1987.

Hon'ble Shri Justice K.S. Puttaswamy,Vice-chairman

Present: and

Hon'ble Shri L.H.A. Rego, Member (A)
REVIEW APPLICATION NO. 56/87

Shri R, Baskar,

Postal Assistant,

Wilson Gardens Post Office,

BangalDrB-ZT- 'R Applicant

( Shri H.S. Jois, Advocate)

Ve.

The Union of India and othsers. esee Respondents.,

This application haviny come=-up for hearing

to-day, Vice=Chairman made the following.

DRDER

In this application made under Section 22(3) (F),
of the Administrative Tribunals Act, 1985, the
applicant has sought for a revieu of the order made
by a Division Bench of| this Tribunal consisting of
one of us (Sh. L.H.A. Rego) and Hon'ble Sh. Ch. Rama-

krishna Rao, Member (3J).

2y In that order, this Tribunal while examining
the contentions of the applicant had made certain
directions which it thought fit and proper in the

circumstances., Everyone of the grounds urged in
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this application do not discleose that th-ers is a
patent error in that order to justify us to revisu
the same, UWe see no merit in this application.

. We, therefore, reject this application, at the
admission stage, without notice to the fespondents.
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